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(d) The aims for which the Council
has been established are of a long term
nature and the Council has beea endeavour-
ing to achieve these objectives.
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(o) aare af 957
'M/l.w Drum sad Barrel Co.

*1685. SHRI 5. M. BANERJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 6038 on the 2nd April
1968 and state :

(a) whether the approval of the Indus-
trial Advisory Licensing Committee was
obtained before granting a licence to M/s.
Standard Drum and Barrel Co. ;

(b) when licence was granted to M/s.
Hind Galvanising and Engineering Co. for
manufacturiag bitumen drums ;

(c) whether it is a fact that M/s. Hind
Galvanising created a fresh capacity for
manufacturing bitumen drums which was
recognised by Government while the indus-
try was on the ‘Rejection List’ ;

(d) whether it is obligatory on the
part of Government to give bitumen drum
sheets to the Refineries/Oil Companies for
their requirement of bitumen drums ; and

(e) the percentage of the capacity of
each licensed unit being utilised for the
last 7 years on single shift and or multiple
shifts basis ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED) : (a) Ap-
proval of the Licensing Committee was
obtained before granting industrial licence
dt. 20th July, 1959 to M/s. Standard Drum
and Barrel Company.

(b) and (c). No industrial licence was
granted to Mys. Hind Galvanizing BEagi-
neering Co., for the manufacture of Bitu-
men Drums. According to the Registra-
tioa certificate already held by the party,
their activities included the manufecture of
all steel drums other than steel drums of
40/45 gallon capacity. The item was on
the rejection list for creating fresh capa-
city and no fresh capacity was created
with the firm. Only their existing assessed
capacity for steel drums other than 40/45
gallon barrels was split up, at the request
of the firm, as follows in November 1966.

Asphalt-cum-bitu-
men drums —200 tonnes per aBnum.
Small drums —1400 tonnes per annum,
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(d) According to the pattern of assis-
tance followed in respect of the manufac-
ture of bitumen drums by the Ministry of
Petroleum and Chemicals, the bitumen
drum sheets are made available to the re-
fineries/oil companies.

(e) Necessary information is being col-
lected and it will be laid on the Table of
the House.

Heavy Engineering Plant and Mining
and Allied Machinery Corporation,
Durgapur

*1686. SHRI B. K. MODAK :
SHRI GANESH GHOSH :
SHRI BHAGABAN DAS :
SHRI D. C. SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS be pleased to refer to the reply given
to Starred Question No. 842 on the 26th
March, 1968 and state : :

(a) whether Government bave since
examined the Report submitted by U.S.S.R.
experts team on Heavy Engineering Plant
and Mining and Allied Machinery Corpora-
tion, Durgapur ;

(b) if so, the decision taken thereon ;
and

(c) if not, when the examination is
likely to be completed ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY AF-
FAIRS (SHRI F. A. AHMED): (a)to
(c). In the case of Heavy Engineering
Corporation, Ranchi, the report has been
furnished - to the Plant Authorities for
their consideration and action as most of
be recommendations are within their com-
petence to implement. Final decisions are
expected to be taken shortly.

In the case of Mining and Allied
Machinery Corporation Limited, Durgapur,
also the bulk of the recommendations
made by the visiting Soviet Team require
action at the level of the Plant Authority.
The Board of Directors of the Corpora-
tion have considered these recommenda-
tions and have indicated to the Managing
Director the lines on which the “action is
$o be taken in this #égard.

MAY 7, 1968
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Chittaranjan Loco Works Plant

*1687. SHRI BABURAO PATEL : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact thata Left
Communist plot to blow off the Chittaran-
jan Loco Works Plant was discovered du-
ring January, 1968 ;

(b) the name of the Left Communist
worker in whose house 25 live bombs and
alot of raw material for manufacturing
bombs was found ; and

(c) the legal steps taken against the
culprit and the precise steps taken to
prevent such plots of sabotage in future ?

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA) : (a) & (b).
The position is that on 1.1.1968 one
bomb exploded at 10.00 hours in one of
the railway quarters occupied by Amulya
Ratan Ray, Mistry, Heavy Machine Shop,
Chittaranjan Locomotive Works, 25 live
bombs and other articles were recovered
from his quarter.

(c) Chittaranjan Police registered a
case on crime No. I dated 1.1.1968 u/s 6
(3) of the Indian Explosives Act. 10
Railway employees and family members of
Amulya Ratan Ray were arrested. Police
submitted chargesheet on 24.3.68 against
Amulya Ratan Ray and a Driller of Light
Machine Shop who sustained grievous in-
juries while preparing bombs. Other
persons were not chargesheeted by the
Police due to insufficient evidence against
them.

Police authorities have been alerted to
prevent such incidents and to maintain law
and order in the railway colony.

Compulsory Exports

*1688. SHRI KAMESHWAR SINGH :
Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that an ele-
ment of compulsion has been introduced
regarding exports, if import licence is
required ;

(b) if so, the likely increase in our
exports in first three months ; and

(c) the saving in imports anticipated
during the above period ?





